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INTRODUCfION 

I, the Chairman, Committee on the Welfare of Scheduled Castel and 
Scheduled Tribes having been authorised by tbe Committee to submit the 
Report on their behalf,· present this Seventccnth Report (Eighth Lok 
Sabha) on Action Taken by Government on the recommendations contained 
in the Fifty-fifth Report (Seventh Lok Sabha) Orl the Ministry., of Finance 
(Department of Economic Affairs-Banking Division)-Reservations for. 
and employment of, Scheduled Castes and Scheduled Tribes in Union 

'Bank of India and Credit facilities provided by the Bank to Scheduled 
Castes 'and Scheduled Tribes. 

2. The Draft Report was considered and adopted by the Committee 
on the 17th March, 1986. 

3. The Report has been divided into the following Chapters :-

I. Report. 

II. Recommendation./Observation. which have been accepted by 
Government. 

111. Recommendations/Observations . which the Committee do not 
desire to pursue in view of the Government replies. 

IV. Recommcndations/Observations in respect of which replies of 
Government have not been accepted by the committee aDd 
which require reiteration. 

v· Recemmendations/Observaticm. in respect of which final replies 
of Government have not been received. 

4. An analysis of the actioD taten by Government on the recomm­
endations contained in the Fifty-fifth Report of the Committee is given jn 
the Appendix. It would be observed therefrom that out of 77 recomm­
endations made in the Report, 60 recommendations i.e. 78 per cent have 
been accepted by Government; 7 recommendations i.e. 9 per cent are .uch 
which the Committee do Dot desire to pursue in view of the Government's 
replies; four recommendations i.e. S.2 per cent in respect of which rcplies 

(y) 



(vi t· 
or Government have Dot been accepted by the Committee. require eitera­
rtion; and tiDal replies of Government in respect of Sill recommendations 
i.e. 7.8 per cent. have Dot been rec~ived. 

NBWDBLHI; 

April28. 1986· 
Yal,tlkha 8, 1901 (5) 

K Rl8H AN . J>ATI' SULTANPURI, 
Chairman. 

Committee on the Welfare of 
Scheduled Castes and 

Selttduled Tribe8. 



CHAPTER I 

REPORT 

This Report of the Committee deal5 with the Action Taken by Govel'll· 
ment, on the recommendations/observations contained in the Hilty-fifth 
Report (Seventh Lok Sabha) on the Ministry of Finance (Department of 
Economic Affairs-Banking Division)-Reservations for, and employment 
of. Scheduled Castes and Scheduled Tribes in the Union Bank of India and 
credit facilities provided by the b:lIlk for Scheduled Castes and Scheduled 
Tribes. . 

J.2 In para 2.58 of &heir Fifty·fiflh-Report. the Committee had observed 
that while in Central Government services posts had been classified into 4 
groups, namely. groups 'A', 'B', 'c' and '0', there were only 3 ,roups of 
posts in Union Bank of India i.e. Officers cadre, clerical cadre and sub­
staff cadre which are analogous to Group 'A', Group 'c' & Group '0' in 
the Government of India. There was no Group 'B' or cate,ory of poats 
equivalent to Group 'B' in the services of the bank aa a result of wbich 
Scheduled Caste/Scheduled Tribe employees had been deprived of tho 
benefit of reservation in recruitment/promotion to that category. if it had 
been in existence. The Committee had desired that a decision in rcprd to 
reclassification of posts in banks to bring them at par witb tbat existin, in 
GO\ enlment of India & Public Sector Enterprises as recommended in para 
2.82 of tbeir 37th Report (1982-83) on Syndicate Bank should be taken at 
an early date with a view to improve the promotional avenues of Scheduled 
Castes/Scheduled Tribes. 

],3 In their reply dated 29th November, 1985 the Ministry of Finance 
(Deptt. of Economic Affairs-Banking Division) have stated that promotion 
from one category to the other in the banks is determined on the basis of 
certain number of years of service in the lower category, in addition to 
merit. Since a category in between clerical cadre and oftlcers is not in 
existence in the public sector banks, the chances of promotion of the 
Scheduled Caste/Scheduled Tribe candidates from clerical cadre to the 
officers cadre are quicker. They become immediately eli,iblc to como 
within the promotion zone as soon as they complete certain minimum 
years of service. In case there was one more layer in between clerical cadre 
and officers cadre, even though the Scheduled Caste/Scheduled Tribe candi­
dates would have got more promotions, their chancel! of becomin. ufBaan 
in banks.onld have been slower. 



1.4 The Committee are not satlsled with the reply of the Gonrn.eDt 
and reiterate their earlier recommendation that posts in banking industry 
should be reclassiled on the lines of classilcatlon of posts in Central 
Government services so as to provide more opportunities of promotion to 
Scheduled Caste/Scheduled Tribe candidates as it is more beneficial moneta· 
rily for Scheduled Caste/Scheduled Tribe employees to get quicker promo­
tions from one grade to another rather than to get belated promotion in the 
ofticer grade. 

1.5 In para 2.99 of the Report the Committee had expressed the opinion 
that by abolishing the system of .promotion by seniority under the new 
promotion policy which came into force in the bank from 1st January, 
1983, promotion prospects of Scheduled Caste/Scheduled Tribe employees 
had been considerably reduced. The Committee had therefore recommended 
that provision for promotion by seniority should be restor.ed. 

1.6 In their reply dated 29th November, 1985. the Ministry of Finance 
<Deptt. of Economic Affairs- Banking Division) had stated that the change 
in the Promotion Agreement for the abolition of promotions by seniority 
was made in the context of guidelines issued by the Government of India. 

1.7 Tbe Committee are not satisfied with the reply of tbe Government 
and reiterate their recommendation tbat the earllere provision for filling up 
50% of vacancies in omcers cadre by seniority sbould be restored as It Is 
helpful in increasing promotion prospects of Scheduled Caste/Scheduled 
Tribe candidates. 

1.8 In para 2.102 of the Report, the Committee had observed that in 
Junior Management Grade Scale I representation of Scheduled Castes was 
less than 5% and of Scheduled Tribes it was less than 1 %. While the 
prescribed minimum years of satisfactory service determines the eligibility 
for promotion from one scale to another, it is done on the basis of merit 
coupled with weightages for length of service, job responsibility and 
educational professional qualification There is relaxation of 5% marks 
each in performance and interview for oflicers b;:longing to Scheduled 
Castes and Scheduled Tribes. The Committee had recommended that 
suitable relaxation in the minimum length of service required for becoming 
eligible for promotion from one scale to another should also be extended 
to Scheduled Castes/Scheduled Tribes. 

I.9 In their reply dated 29th November. 1985, the Ministry of Finance 
(Department of Economic Affairs-Banking Division) have stated that the 
Promotion Policy 10 the, officers cadre has been prepared in accordance 
with the guidelines issued by the Government in terms of Officers Service 
Regulations 1979. However, as no reservation is applicable in promotions 
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above Scale I, question of providing any relaxations in the minimum length 
of service in the case of Scheduled Castes/Scheduled Tribes docs not arise. 

1.10 The Committee are not satisfied witb the reply of tbe GoverDDlent 
and reiterate tbeir Earlier recommendation tbat suitable relaxation In tbe 
minimum lengtb of service for becoming eligible for promotion from one 
scale to another in the officers cadre sbould be extended to Scbeduled Caste/ 
Scheduled Tribe candidates. Tbe Committee are of tbe opinion tbat tbis 
relaxation is necessary in order to increase tbe representation of Scbeduled 
Ca.tes/Scheduled Tribes in tbe officers cadre. 

1.11 In para 7.29 of the Report the Committee had observed that while 
the target fixed for advances to weaker sections was 25% of total priority 
sector advances or 10% of total bank credit by the end of March, 1985, no 
separate norms had been prescribed by Government/Reserve Bank of India 
regarding share of Scheduled Castes/Scheduled Tribes in the total priority 
sector advances· The Committee bad recommended thet as in the case of 
DRI Scheme under which a minimum of 40% of the total DRI credit is to 
be lent to persons belonging to Scheduled Caste/Scheduled Tribe, certain 
minimum percentage of the priority sector lending should be earmarked 
for Scheduled Castes/Scheduled Tribes. 

1.12 In their reply dated 29th November, 1985 the Ministry of Finance 
CDeptt. of Economic Affairs-Banking Division) have stated that priority 
sectors inter alia inciude a number of comparatively larger borrowers like 
large farmers. small scale industrialists, transport operators and profeSSi­
onally 'qualified people among which the number of Scheduled Caste/ 
Scheduled Tribe borrowers is small. Further such of Scheduled Caste/ 
Scheduled Tribe members who raIl in these categories do not require any 
reservation in credit for they would be considered good risks by banks. 
Priority sector advances also include institutional advances such as those 
given to Electricity Boards for energisation of pump sets etc. As such, 
fixing a percentage of Priority Sector advances for Scheduled Castel 
Scheduled Tribe borrowers has little relevance. Most of the SC/ST 
borrowers are from poor and economically weaker sections. Banks 
have been advised to ensure that 25% of their total priority sector. 
Jendings go to the weaker sections by March, 1985. It is felt that attainment 
of this target would result in a substantial increase in advances to Scheduled 
Caste/Scheduled Tribe borrowers. 

1.13 The Committee are not· .aU.8ed with the reply of the Government 
The Committee reiterate their earlier recommendation tbat certaiD minimum 
percentage of tbe priority sector lending .hoald be earmarked for Scheduled 
Calles/Scbeduled Tribes. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation No.1 (Para No. 1.1$) 

The Committee note that functions regarding implementation of 
Government guidelines on reservations, concessions and employment of 
Scheduled Castes/Scheduled Tribes are being attended to by the Personnel 
Department at the Head Office of the Union Bank where Manager (Plann­
ing and Development> acts as the Liaison Officer. At the zonal offices. the 
Assistant GeneralManagers have been appointed to act as Liaison Officers. 
A Special Cell has been set up at the Head Office of the Bank for imple­
mentation of reservation orders and looking into the complaints of 
Scheduled Caste/Scheduled Tribe employees. This cell is a part of Recruit­
ment and Manpower Planning section in the Department of Personnel. 
There is however. no separate Cell in the Zonal Offices of the banks for 
looking after the reservation work. 

Reply of GoyerDmeat 

Please see reply to recommendation No.3 para No. 1~26 

[MiDistry of Finance-(Department of Economic Affairs-Bankin. 
Division) 0 M. No. 5/IOL84-SCT (B) dated 29th November 1985] 

Recommendation No. (3 Par. No. 1.26) 

The committee recommended that Cells for looking after reservation 
work should also be set up at the Zonal Offices of the bank besid.es the one 
alreadY set up at the Head Office. These Cells should exclusively do the 
work relating to implementation of reservation orders and should function 
under the direct control of the Liaison Officers. Thc Cells should be inde­
pendent of the Personnel Department as the complaints of Scheduled Castes 
and· Scheduled Tribes generally pertain to service matters which are dealt 
with in the PersODnel department. 

4 



R.ply of GOferameat 

Union Bank of India has reported that separate cells have been set up 
at all Zonal/Regional Offices which will look after the work exclusively 
relating to the implementation of reservation orders. Each Zonal/Regional 
CeJI will be headed by the Zonal J ncharge/Regional Manager respectively 
and the Zonal Incharge will also be the Liaison Officer the purpose. All 
Zonal Liaison Officers will report to the Liaison Officer at the Head Office 
of the Bank. The functionaries of these cells are independent of Personnel 
Department and they work under the direct control of Liaison Officer. 

[Ministry of Finance-(Department of' Economic Affairs-BantiDI 
Division O.M. No. 5/10/84-SCT(B) dated 29th November 1985] 

Recommendation No.4 (Para No. 1.27) 

The proposal for the strengthening Scheduled Caste/Scheduled Tribe 
Cell in the Banking Division of the Ministry of Finance has been under 
consideration of Government of India for quite a few years. The Committe. 
regret to point out that there has been undue delay on the part of Govern­
ment in taking a decision in the ttl alter. The Committee need hardly stresl 
that unless the cell has adequate staft' it would not be possible for it to 
deal effectively with matters relating to reservation in aervico of public 
sector banks and other welfare measures for Scheduled Caste/Scheduled 
Tribe employees. The Committee therefore. recommend that the Cell in the 
Banking Division should be strengthened immediately so that it can per­
form its main function of monitoring the implementation of reservatioD 
orders in an effective manner. 

ReplJ of Gonromeat 

On the recommondations the Parliamentary Committee OD the Welfare 
of Scheduled Castes and Scheduled Tribes, the proposal for strengtheninl 
SC/ST Cell in the Banking Division of the Department of Economic Affairs 
Ministry of Finance was under consideration with the Staff Inspection Unit. 
After a detailed study the Staff Inspection Unit had recommended tho 
following staff for a composite Cell/which would attend to both reservation 
for SC/ST in services aDd credit facilities for SC/ST Cell. 

Category of Post 

1. Deputy Secretary 

Existinc Prior to 
recommendation by 
Staft' Iupection 
Uait 

Proposed by Std 
Inspection Unit 

1 (To be upgraded 
from Under Soc,J 



1 

2. Section Officer 

3. Assistant 

4. Upper Division Clerk 

S. Lower Division Clerk 

6. Daftry/Peon 

6 

2 3 

1 

3 

2 

1 

The Deputy Secretary's post is to be provided by upgrading an exist­
ing post of Under Secretary. This matter will be processed further after the 
current on creation of posts is lifted. The necessary staff' was sanctioned. 
However a separate cell has been created to look after credit facilities for 
SC/ST alone for which one Assistant and one L.D.C. has been given from 
this staff. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. S/lO/84-SCT(B) dated "29th November 1915] 

Recommendation No. 5 (Para No. 1.18) 

Liaison Officers have been appointed at the Head Office and Zonal 
Oftlccs of the Bank for implementation of reservation orders in favour of 
Scheduled Castes and Scheduled Tribes in the services of the Bank. The 
Committee recommend that these officers should meet at regular intervals 
to discuss the matters pertaining to reservations and economic aid to 
Scheduled Castes and Scheduled Tribes. 

Repl, of GOlenment 

The suggestion is noted by the Bank for future compliance. 

[Ministry of Finance -(Department of Ecpnomic Affairs-Bwin. 
Division) O.M. No. S/IO/84-SCT(B) dated 29th November 1985] 

RecommeDdatloD No. 8 (para No. 2.26) 

The Committee regret to note that tbe Union Bank of India used the 
word 'rou;tine' regarding the visit of the Coltamittee to the Bank and also 
tried to be-little the work of the Committee in an affidavit filed by tbem 
before the Supreme Court in a case relating to implementation of reserva­
tion ordors by the bank. The Committee note that the bank haa now filed 
an amended affidavit deleting the otrendina paraarapbs. The Committee 
_ro the bank to be moro careful in future about sucb matters. 
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Reply of Govemment 

The Bank has noted the advice of the Committee for future compli­

ance· 

[Ministry of Finance-(Department of Economic Affairs-Bankilll 
Division) O.M. No. 5/l0/84-SCT(B) dated 29th November, 1915] 

RecommeDdatlon No.9 (Para No. 2.27) 

During evidence before the Committee the representative of the 
Ministry of Finance has stated that matters concerning court cases of 
nationalised banks were not normally referred to the Banking Division 
whenever any case was referred, they helped the bank is appreciating the 
position correctly. The Committee recommend that the Banking Division 
should issue a circular to all the nationalised banks that the cases against 
them before courts in which policy matters like reservations for Scheduled 
Castes and Scheduled Tribes were involved should be referred to the Bank­
ing Division for scrutiny and advice. 

Reply of Governmeat 

In pursuance of recommendation No. 62 made by the Commissioner 
for Sche~uled Castes/Scheduled Tribes in bis 27th Annual Report, the 
Department of Personnel and Administrative Reforms had issued instruc­
tions vide their OM No. 36013/6/84-Estt. (SCT) dated 29tb August, 1984 to 
all Ministries/Departments of the Government of India. According to these 
instructions every Department has been requested to ensure that whenevn 
cases involving the policy of the Govt. in regard to reservation which is 
based on the provisions made in the Constitution are filed in Courts. 
adequate steps should be taken to project the policy of the Govt. with 
regard to reservation correctly and also adequate steps should be taken to 
to defend such cases adequately in consultation with the Department of 
Personnel &; Administrative Reforms, if necessary. These instructions were 
fUrther circulated to all public 6Cctor banks/financial institutions for strict 
compliance. 

[Ministry of Finance-(Department of Economic Affairs-BaakiD, 
Division) OM No· 5/1O/84-SCT(B) dated 29th November 1985) 

RecommeDdaUon No. 10 (Para No.2. 28) 

The Committee are pained to note that the directives of the GovernlQoot 
regarding reservation in promotioDs issued in 1972 and 1974 were not placccl 
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.fore the 'Board of Directors of the Bank as the practice of placing copies 
01 the directives from the Government of India before the Board of Directors 
bas been introduced from August. 1983 on receipt of such instructions from 
Reserve Bank of India. This is contrary to the information given by the 
bank to the Committee thilt the Board of Directors are informed of Govern­
ment instructions relating to Scheduled Castes and Scheduled Tribes and 
they endeavour to ensure implementation of these instructions. The 
Committee fail to understand how the Board can ensure implementation of 
instructions which are not placed before them. The Committee recommend 
that all instructions regarding reservations for Scheduled Castes/Scheduled 
Tribes in services issued by the Department of Personnel and Administrative 
Reforms should be placed before the Board of Directors of the bank at the 
oarlieet for prompt implementation. 

Reply of Government 

Union Bank of India is following the recommendations of the 
Committee. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M· No. 5-10-84- SCT(B) dated 29th November 1985] 

Recommendation No. J3 (Para No. 2.60) 

The Committee also recommend that vacancks to the extent of 25% in 
Sub-Staff cadre in the bank should be filled by transfer/appointment of 
sweepers as per instructions contained "in Deptt· of Personnel and Adminis­
trative Refo"m O.M. No. 4201503/75-Estt. (C) dt. 16th J:muary. 1976. as 
amended by their O.M. dated 2nd February. 1977. 

Reply of Government 

As per the Agreement with the Union the Bank has a System of 
conversion of Sweepers as Peons. Only such of the Sweepers who conform 
to tlte norms prescribed by the Bank are converted as Peons. Th~ vacancies 
in a particular State identified in the year will be first filled in by conversions 
and only the remaining will be filled in by direct recruitmont. In this 
manner more than 25% vacancies in the Sub·Staff Cadre in a particular 
year are generally filled in by conversion (Transfer/appointment) of 
Sweepers. 

eM.jnlstry of FinaDce--(Department of Economic Affairs-Banking 
Di'9'iaon) O.M. No. 5-IO-84·SCT(B) dated 29th November 1985) 
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RecommeDdatioa No. 14 (Para No. 2.61) 

The Committee find that representation of Schoduled Tribes in the 
various services of the Union Bank of India is very low. The Committee 
recommends that at the time when the vacancies are notified to the local 
employment exchange or advertised in newspapers, the bank should 
simultaneously notify reserved vacancies for Scheduled Tribes to one or 
more stations o~ A IR in areas of Scheduled Tribes concentrations. The 
announcement on AIR should contain an advice to prtspective candidates 
to get their names registered with the Employment Exchange of the area and 
approach the Employment Exchange for further assistance. 

Reply of GOlerDlDeat 

Union Bank of India has reported that the recommendations of the 
Committee has beell noted for future compliance. 

[Ministry of Finance-<Department of Economic AfTairs-Bankins 
Division) O.M. No. 5/IO/84-SCT(B) dated 29th November, 1985] 

Rec:ommeDdatioD No. 15 (Para No. 2.62) 

The Committee note with satisfaction that only one case has come to 
notice of the Union Bank of India durins the last 3 years in which false 
caste certificate was used to set employment and services of concerned 
emp!oyee have been terminated by the Bank. The Committee are of the 
view that securing employment on the strensth of a false cllte certificate is 
a serious offence and such cases should be dealt with promptly and severely. 
Besides Departm~ntal action in appropriate cases, criminal proceedings 
should also be initiated against the (;ulprit under the relevant provisions of 
the Indian Penal Code. 

Reply of GOlerament 

Union Bank of India has issued necessary instructions in this regard to 
all its Zonal and Regional Offices. 

[Ministry of Finance (Department of Economic Afl'airl-BankinJ 
Division) O·M. No. S/IO!84-SCT(B) dated 29th November. 1985] 

Recom.endatlOD No 16 (Para No. 2.63) 

The Committee also recommeud tbat such.CUII should alIo. be.intimated 
to the authorities concerned for taJciDa .ap:pr~p.dat.c .action apiDst 'he 
perSOD who bas issued the false caste certificate. 
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Reply of Government 

The recommendation has been noted by Union Bank of India for 

future compliance. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) O.M. No. 5/tO/84-SCT(B) dated 29th November, 1985] 

Recommendation No. 19 (Para No. 2.98) 

Merit list prepared on the result of a test and interview is normally 
kept valid for one year. The Committee are shocked to find that in Union 
Bank of India, the merit list is continued even for three or four years. Its 
validity is extended by the Chairman with m~tual consent with the 
employees Union. The Committee are of the opinion that this is against 
the interest of Scheduled Caste/Scheduled Tribe em"loyees of the Bank as 
they lose the chance of appearing in the test till such time, that the last 
merit Jist is exhausted. The Committee recommend that validity of merit 
list should be limited to the year for which it is prepared and the number of 
successful candidates included in the Jist should be in relalion to the 
contemplded vacancies in that year. 

Reply of Gonrnment 

In terms of the Promotion Agreement entered into between the' Bank 
Management and the Employees Union in 1983. all the merit lists prepared 
after the expiry of the merit list prepllrcd in 1983 for promotion from 
clerical to the officers cadre. will be valid for one year and the number of 
candidates in the merit list would be restricted to 133% of the contemplated 
vacancies. 

[Ministry of Finance (Department of .Economic Affairs-Banking 
Division) O.M. No. 5/\Oj84-SCT(B) dated 29th November. 1985] 

Recommendation No. 24 (Para No. 3.15) 

The Committee note that as on 3\-3-1983 there was huge backlog in 
ithe representation of Scheduled Castes and Scheduled Tribes in the officers 
cadre· The percentage of Scheduled Tribes was quite nominal in all the 
three cadres of Officers; Clerks and Sub-Stal'. The Committee regret to 
note that the Banking Service Recruitment Boards who are at present 
making recruitment of Officers and Clerks for the nationalised Banks. have 
failed to provide sufficient number of candidates belonging to tbese 
communities to the Union Bank of India· 
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R.,ly of GOyerDment 

No comments· 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) OM No· 5/IO/84-SCT(B) dated 29th November. 1985] 

Recommendation No. 15 <Para ,No. 3.17) 

The Committee are surprised to find that while the backlog in the 
representation of Scheduled Castes/Scheduled Tribes in the services of the 
Bank has continued all these years. the Union Bank of India wrote to the 
Banking Service Recruitment Boards only in 1983 to conduct special 
examination for recruitment of Scheduled Caste/Scheduled Tribe candidates 
for G:lerical cadre. The Committee necd hardly cmphatise that special 
recruitment exclusively for Schedulcd Castes and Scheduled Tribes is the 
only way to clear the backlog of reserved vacancies and recommend that the 
Recruitment Boards should resort to special recruitment as often as it is 
felt necessary. 

Reply of Government 

Government has examined the problem of huge backlo,s in reservation 
in Scheduled Castes/Scheduled Tribes in nationalised banks and 
accordingly. it was decided that special recruitment tests should be 
conducted. wherever necessary. Suitable instructions were issued to all 
public sector banks in the matter. In view of this. Union Bank of India 
has been requesting yarious R~ruitmcnt Boards to conduct special tests 
exclusively for ScLeduled castes/Scheduled Tribes wherever necessary. As 
a result of these special recruitments, Union Bank of India was able to 
reduce the backlog of Scheduled Caste candidates from 137 in June 1984 to • 
44 in June 1985 and that of Scheduled Tribes 136 in June 1984 to 123 in 
June 1985 in the clerical cadre. The Bank has reported that they will be 
wiping out these backlogs by conducting special Recruitment tests. jf 
necessary. as soon as the government lifts the ban imposed on the fillin. up 
of the vacancies. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT(B) dated 29th November. 1985] 

Recommendation No. 26 (Par. No. 3.18) 

The Committee express 'their unhappiness at the backlog of 254 
Scheduled Castes and 199 Scheduled Tribes in Officers cadre as at the end 
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of 30th June. 1983. accordiol to the half-yearly statement furnished by tbe 
Bunk to the Banking Division of the Ministry of Finance. The Committee 
fail to understand way the Bank has not requested the Recruitment 
Board so far to make special recruitment for the Officers cadre in the light 
of such a huge backlog in this category. The Committee feel surprised how 
the bank authorities took the view that "there was no need for a special 
recruitment in the officer's cadre and no request was made to Banking 
Sel'vice Recruitment Board." The Committee would like to be informed 
of the steps now proposed to be taken by the Bank to clear tbe backlog in 
the Officer's cadre. 

Reply of GoyeralDeDt 

Bunk has stated as on June. 1985 the total backlog of officers iD.SSC 
cat-egory is only 26 as apinst 54 in June 1983. The backlog of officers in 
calegory is 16 in June, 1985 as against 29 in June, 1983. The bank feels 
that it will be able to w,ipe out those backlogs in nprmal course without 
resorling to special test. 

Out of 26 and 16 vacancies enlisting for SC/ST candidates as on June. 
1985. 17 and 7 respectively are of specialist categories like Chartered 

. Accoulltants. Rural Development Officers. Security Officers etc. The bank 
approaches the BSRB for conducting special recruitment test in respect of 
oe of these categories. namely, Cbartered Accoulltants. Despite special 
advertisement released by the Recruitment Board no eligible applications 
havo been received by t.be Recruitment Board and hence ~he Board is not in 
a position to allot this category of officer to the bank. Ho~ever. instructions 
have been issued to' the Bank for takfng necessary steps for filling the 
vacancies of specialists reserved for SCs/STs by conducting special tests for 
the same, if necessary. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) OM No. 5/10/84-SCTlB) dated 29th November 1985] 

Recommendation No. 27 (para No. 3.19) 

The Chairman of the Union Bank of India has started during evidence 
that while placing indent with the Recruitment Board, they included the 
backlog also in the current demand. This is, hOweYeT. lIot borne out by the 
figures of indent furnished by the Bank to the Committee. The backlog in 
tbe officers cadre was 1.26 at the end of 1979 arid 92 at the end of 1980. The 
ideDt placed for Scheduled Calte and SchedqJed Tribe officers in 1980 was 
20 Scheduled Castes and S SchrdUIod Tribes. TJiis obviously did not"iElucle 
the backlog of 126 posts at the eDd of 1979. The Committee rec01ft1lllBd 
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that the Union Bank of India should invariably include balol in tile 
current demand for Scheduled Caste/Scheduled Tribe candidates while 
placing indent with the Recruitment Boards and ICC tbat these vacancies 
including the backlog are filled within a stipulated time. 

tee. 

Reply of GOftrameDt 

Union Bank of India is following the recommcnAlation of tbe Commit-

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT(B) dat.d 29th November, 1985] 

Reeommeadatloa No. 18 (PaN No. 3.13) 

In para No. 3.28 of their Thirty·seventh Report (1982-83), the Com­
mittee had recommended ~hat the Ministry of Finance should prepare a 
scheme for opening pre-recruitment centres for imparting training to ofllcers 
and clerical cadre examination on the lines of pre-examination train in I 
centres, functiong under t he control of the Ministry of Home Affairs. 
The Committee desire that an early decision should be taken in the 
matter. 

Reply 01 GoverODieat 

Ministry of Home Affairs is directly c~cerned with tbe recruitment 
of staff required by the various offices ot the Govt. of India. They have, 
therefore, set up pre-recruitment training centres tor candidates beJonlinl 
to SC/ST in different parts of country. Recruitment in public sector banb 
is done on the basis ot a scheme or recruitment adopted by these banks 
through the Banking Service Recruitment Boards. The banks have been 
impressed upon the need for giving Pre-recruitment and pre-promotion 
training to the SC/ST in the order to facilitate their selection in the various 
recruitment/pramotion telt. The :banks orlanisc pre-recruitment and pre­
promotion test in consultation with the Stale Go¥Ornmonts and the BankiDI 
Service Recruitment Boards. 

(Ministry of Finance (Department of Economic Affairs-Dankinl 
Division) O.M. No. S/IOj84-SCT(B) dated 29tb November, 1985] 

Reeom· ..... tioa No. 2t (Para No.3. 30) 

The Committee note that arraopDlCDta exilt in Union Bank of India 
for living in service traininl to ita employ.ces. Employees belonaio, to 
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Scheduled Castes and Scheduled Tribes are given training for longer 
duration as compared to general employees. Tbe Committee would like to 
stress tbat the aim of the in-service training should be to bring SC/ST 
candidates upto the required standard. 

Reply of Government 

Union Bank of India hus reported that they have Doted the advice of 
the Parliamentary Committee. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) O.M. NO. S/lO/84-SCT <:8) dated 29th November. 1985] 

Recommendation No. 30 (Para No.3. 31) 

Pre-promotion training programmes are also conducted by Union Bank 
of India for the benefit of eligible SC/ST employees prior to the holding of 
written tests. To improve the chances of promotion of SC/ST employees. 
the Committee recommend that such trainins prosrammes should be of 
longer duration. 

Reply of GOlel'lllllent 

Union Bank of India has reported that they have issued necessary 
instructions to their lower formations for holding orientation training 
programmes for candidates of SC/ST category appearing in the promotion 
tests. The duration of such training programme has been fixed at one 
"leek, as against three days fixed earlier. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) O.M. No 5/1O/84'SCT (B) dated 29th November. 1985] 

RecommendatioD No. 31 (Para No. 3.~1) 

The Committee would like to draw attention to the instructions 
contained in the Brochure on Reservation for Scheduled Castes and 
Scheduled Tribes in services/posts under the Public Enterprises. These 
instructions inter olia provide that ;-

(0 SC/ST officers in Group' A' services/posts should be provided with 
morc and morc opportunities for institutional training and for 
attending seminars/symposia/conferences. Advanta.e could in this 
connection be taken of training facilities available at the Indian 
Institute of Public Administration, New Delhi. the Administrative 
Staff College, Hyderabad. etc. 
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(ii) It should be the special responsibility of the immediate superior 
officer of the Scheduled Caste/Scheduled Tribe officers in Group 
(A) to give advise and guidance to the latter to improve the 
quality of their wort. 

(iii) The Public Enterprises should identify the training needs of 
SC/ST Officers and then examine to which the tlaioing programme 
these officers should be deputed. 

(iv) The percentage of the scats for training should be earmarked for 
SC/ST Offic:ers. 

Keply or GOYemment 

No comments. 

[Ministry of Finance-(Department of Economic Affairs-- Blinking 

Division) O.M. No. S/IO/84-SCT (8) dated 29th November 1985] 

RecommeadatioD No. 32 (Para No.3. 33) 

The Committee desire that the above instructions should be followed 
by the Union Bank of India both in letter and spirit, The Committee also 
recommend that an annual Report regarding the progress made in this 
regard should be plaoed before the Board of Directors of the Bank. 

Reply of GovemmeDt 

The Union Bank of India has noted the ·recommendation of the 
Committee for compliance. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/IO!S4-SCT (8) dated 29th Nowmber 1985J 

RecommendatioD No. 33 (Para No.4. 6) 

The Committee find that Banking Service Recruitment Boards have not 
been able to provide requisite number of candidates belonging to Scheduled 
Castes and Scht'duled Tribes to fillup the reserved vacancies in the Union 
Bank of India. As at the end of 1982 there was backlog in all the three 
cadres of posts in the Bank-67 Scheduled Castes aJld 33 Scheduled Tribes 
in officers cadre, 225 Scheduled Castes and l76 Scheduled Tribes in Clerical 
Cadre and 7 Scheduled Castes and 95 Scheduled Tribe in the Sub-StatT 
Cadre. In para 4.19 of their 37th Report (Scver.th Lok Sabba) OD Syndicate 
Bank, the Committee had desired that working of the recruitment Boards 
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shoule be critically reviewed by the Ministry of Finance (Banking Division). 
The Committee reiterate that recommendation· 

Reply of GonmmeDt 

Government have thorough Iv reviewed the working of the Banking 
Service Recruitments Boards which recruit officers and clerical cadre staff 
for the 20 nationalised banks; the Central Recruitment Board and the 
Regional Recruitment Boards which recruit the offieers and clerical cadre 
staff respectively for the State Bank Group. and have decided to set up a 
separate Banking Service Commission to recruit officer employees for the 
28 Nationalised Banks. The Government have also decided to re-organise 
the Banking Service Recruitment Boards an~ Regional Recruitment Boards 
in such a way that hereafter there will be 15 Banking Service Recruitment 
Boards with headquarters at major state capitals for the recruitment of 
cletical cadre staff for all the public sector banks within their areas of 
jurisdiction. With this re·organisation, the Banking Service Recruitment 
Boards arc expected to improve their efficiency and to provide adequate 
number of candidates. including SC/ST candidates, in time as and when 
requests are received from the banks. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. S!IO!84-SCT (D) dated 29th November 1985] 

Recommendation No. 34 (para No. 4.7) 

The Committee note that afler receipt of allotment of candidates from 
the Recruitment Boards, the appointment orders are issued by the Central 
Office of the Bank. 

The Committee recommend that appointment letters should invariably 
be sent by registered post within three months of the date of holding the 
interview. 

Reply of GoyerameDt 

On the b,lSis of the recommendations of the Parliamentary Committee 
on the welfare of Scheduled Castes and Scheduled Tribes in their 37th 
Report (Scwnth Lok Sabha) in rc.;pcct of Syndicate Bank, Government bad 
issued instructions to aU public sector banks that the time lag between the 
date of examination and scnding of offer of appointment should be reduced 
to th~miJlimumand that allluch offen of appointment should be scnt by 
ReJistONld Pott.. 
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Union Bank of India has statcci that they have noted the advice and 
necessary instructions have bec~ issued to relealle the appointment letters 
by Itcaistered Post w;tbin 'hree·moDtMfrom.t~;d~ of-aUotmeat of.caadi .. 
dates by the concerned Bankins Service Recruitment Boards.' 

[Ministry of Fil'anee-CDepartment of Economic Affairs-Banking 
Division) O·M. No· S/IO/84-SCT(B) dated 29th November 1985) 

RecomBlendatloD No. 35 (Para No. 4.17) 

The Committee have been informed that for interviewing Scheduled 
Caste/Scheduled Tribe candidates, a non-official member belonging to 
Scheduled Caste/Scheduled Tribe is co-opted a!l a member of the interview­
ing Committee· Accordil'g to the Government dil eclives, the public Enter~ 

prisesshould include invariably a Scheuled Ca~te/Scheduled Tribe officer 
while constituting the Departmental Promotions Committee/Selecti~D 

Board, elc. for recru:tment/promotion to posls/services under them. The 
Committee therefore, recommend that a member belonging to Scheduled 
Caste/Scheduled Tribe should be associated with all Departmenta) Recruit­
ment/promotion Committee even where there is no Scheduled Caste/Sche­
duled Tribe to be interviewed. 

Reply of GovernBleDt 

Government have examined the matter under recommendation of the 
Committee. Necessary guidelines have already been issued to all public 
sector banks financial institutions for associating the Member belongina to 
SC/ST with all Department:" promotion Committees even where there is no 
SC/ST to be interviewed. The Union Bank of India has also submitted its 
compliance report in this regard. 

[Ministry of Finance-(Department of Economic Affain -Bankinl 
Division) O.M. No. S/lO/84-SCT(B) dated 29th Notember 1985] 

R ecommendatJon No. 36 (plra No. 4.18) 

The COUlmittee note that wbile a.member ofbelooJiolto Scheduled 
Castes/Scheduled Tribes category. is uSDciated with the panel oUDler­
viewers for promotion of officers (rom one scale to the other, no. speci6e 
provision has been made to that efl'ect in the proOIOtion poJicy.' The Com­
mittee recommend that promotion p?1jey shou1d be amended ~uitabfy to 

incorporate such a prOVision therein. 
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Reply of Government 

. The recommendation of the Committee has been noted by Union Bank 
of India for compliance. 

[Ministry of Finan~e-(Department of Economic Affairs-Banking 
Division) O.M. No" 5/1O/84-SCTCB) dated 29th November 1985] 

Recommendation No. 37 (Para No. 4.23) 

The Committee regret to note that a large number of vacancies reserved 
fOf Scheduled Castes and Scheduled Tribes are deserved in the Bank every 
year. The Total number of posts dereserved were 370 in 1980.386 in 1981 
and 34J in 1982 in OfJ1cers. clerical and sub-staff cadres of the Bank. The 
Committee feel concerned that the reserved post even in sub-staff category 
have been deresel'ved for which. normally. there should be 1I0 dearth candi­
dates. The Committee recommend that the bank which is responsible for 
recruitment to sub-staff cadre should make all out efforts to recruit Sche­
duled Caste/Scheduled Tribe candidates so that the contingency to dercsel've 
the posts does not arise. It should also be possible for Banking Service 
Recruitment Boards to provide by special recruitment or otherwise sufficient 
number of candidates belonging to Scheduled Caste/Scheduled Tribe to fill 
up the reserved posts in the bank in officer and clerical cadres. 

Reply of Government 

With regard to the recruitment of sub-stoff. Union Bar,k of India ha~ 
reported that they are not dereserving the vacancies reserved for SCiST in 
this category. The~e are filled only by Se/ST. With rcferenc~ to recruitment 
of clerical and officers cadre. reply to para 3.17 and 3.18 may kindly be 
referred to. 

[Ministry of Finance-(D~partmeDt of Economic Affairs-Banking 
Division} O.M· No. 5/10!84-SCT(B) dated 29th N.ovember 1985] 

Recommendation No. 38 (Para No. 4.24) 

The Committee regret to point out that prior approval of the competent 
authorities in the Bank is not· taken before resorting dereservation. Accord. 
ing to Government guidelines. before any reserved vacancies is de reser­
ve.d and filled up by the general candidate. the prior approval of the Board 
of Djr~ctors for the posts of officers .and that of the Chairman and Manag­
ing Director for clerica.l posts' should be obtained: ft shol'Jd specifically be 
mentioned in the reference made to the Board ofDireClors/Maiiaging 
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Director that the proposal for deresorvlltion is being made with the full 
knowledge and concurrence of the Liaison Officer. The Committee retom­
mend that the Bank should follow this procedure regarding dcreservation 
scrupulously. 

Reply ~f Gonmment 

Union Bank of India has ~orted that the recommendation of Com­
mittee has been noted for future compliance and so that they have already 
started the practice of seeking approval of the competent authority for 
dereserving the post wherever necessary. The dercservation is also done with 
the full knowledge and concurrance of the Liaison Officer. 

[Ministry of Finance-(Depattment of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT(B) dated 29th November 1985] 

Recommend.tloD No. 39 (Para No. 4.25) 

The Committee have been informed that the cases of dereservation arc 
brought to the notice of the Board of Directors every six months. This how­
ever, not reflected in the Minutes of the Boards' meeting held during the 
last three years. The Committee regret to point out that the Board of 
Directors has all along bccn kept in dar~ about this important aspect of 
reservation policy for Scheduled Castes and Scheduled Tribes. 

Reply of Goyernment 

Union Bank of India has noted to indicate the number of vacancies 
to be dereserved in the notes placed before the Board of Dircct~rs. 

[Ministry of 'Finance-(Department of Economic Affairs-Banlcing 
Division) O.M. No. S/l0/84-SCT(B) dated 29th November 1985] 

ReeommeDdatioD No. 40 (Para No.4. 39) 

The Committee note that a register 'has been kept in the Bank for 
entering complaints/grievances received from Scheduled Castes/Scheduled 
Tribes employees. The Committee recommend that these registers should 
be kept at the Central as well as the Regional/Divisional Offices of the 
BaD~. A~tion taken on the complaints sho~ld also be indicated in the 
Registers for the information of the persons concerned. 



.' NeaeS81U'ymtructiool ·bave &iuce .been givea for maintenance of luch 
registers in Regional/Zonal Offices. 

[M!nistry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT (B) dated 29tbe November 1985] 

ReeommeDdatio8' No; 41 (Para No.4. 40) 

The Committee note that the Liaision Officers of the Banks have been 
advised to meet illformally the Scheduled Castes/Scheduled Tribes 
employees including their representatives to bear their grievances in respect 
of matters ariSing out of policy regarding reservations. The Committee 
,desire tbat a brief resume of the points discussed and tbe decisions if any 
reached'shQuld be maintained ,by the Liaison Officer to avoid misundent· 
anding at a later slage. 

Repl, of Goycmment 

. Necessary guidelines to the LiaisonOt1icer to maintain a record of 
discussions witb him have been issued. 

[Ministry of Finance-(Department of &onomic AfJ'airs-Banking 
Division) O.M'. No. S/lO/84·SCT (B) dated 29th November 1985] 

Recommend.tioD No. 42 (Para No.4. 41) 

The representative of the Union Bank of India has stated during 
evjd~nce that at present they are sending replies to letters received from 
recognised employees' Union only. Tbe Liaison Officer communicates 
with Scheduled Caste/Scheduled Tribe associatioDs which though unreco­
gnised were registered. When the Comm.ittee suggested that replies should 
be sent to letters. received from resistered .associations aao, the represen­
tative of the Bank has stated during evidence :-

"We will give a reply." 

The Committee hope that Union Bank of India will implement their 
assurance. 

Repl, of GonmmeDt 

A 'circular' letteno'all LfatsoD"'Ot!icers nrmamtain a 'brietreaume of 
points discussed with representatives of Sch~uled Caste/Scheduled Tribes 



~1 

as also ·the n~d to give a 'reply to a 11 letters received from Registered 
Associations bas been i!lSued . 

. [Ministry of Finance-(Departmenl of Economic Affairs-Banking 
Division) OM No. 5/10/84-SCT (B) dated 29th November 1985) 

Reeommeadation No. 43 (Para No. S.') 

The Committee are unhappy to note that while reservations for 
Scheduled Castes and Scheduled Tribes in direct recruitment was introduced 
in Union Bank of India immediately after natllnalisation of Banks in 1969 
the Bank slarted maintaining the rosters only in 1978. The Committee 
fail to understand how the Bank gave effect to the prescribed reservations 
during 1969-70 without maintaining the rosters as required under the 
Government orders for determining reserved and unreserved points. The 
Committee need hardly stress that roster is the only mechanism to keep a 
watcb on the implementation of policy of reservation. The Committee 
recommend that the Banting Division of the Ministry of Finance should 
check up from all nationalised Banks whether rosters are being maintained 
by them as envisaged in the Government Directives. 

Reply of Government 

According to the information available with tbe Government, all 
public sector banks/financial institutions are maintaining rosters in the 
prescribed forms .. 

[Ministry of Finance-(Departmcnt of ~conomic Affairs-Bankinl 
. Division) O.M. No. 5/10/84-SCT (B) dated 29th November 1985] 

CommeDts of the COlDDllttee 

Since the Union Bank started maintaining the Rosters in 1978. the 
Committee would like to be apprised a8 to what procedure was followed by 
the Bank in giving effect to the prescrided. reservation in direct recruit­
ment during the period 1969 to 1978/. e. after its nationalisation . 

. Recoma.adatioD No. 44 (Para No. S.IO) 

Rosters in ·the Union Bank of India are at present being maintained at 
the Central Office only. As the .rOlters in the clerical cadre are 
maintained state-wise. the Committee recommend that the rosters pertaining 

, ·to a state should' also" bo mlUntained at tbe · .... io08I 'offtces 'of the Bank 
l~ted in that state. Likewise. rosters reprdin,lUb-stafl' posts should be 
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maintained at the Regional Offices of the Bank in addition to the Central 
Office, as recruitment to this cadre is done by the Regional Office through 
the Employment Exchange. 

Reply of GOYernment 

Union Bank of India has noted the recommendation of the Committee 
and issued necessary instructions in this regard. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O·M. No. S/lO/84-SCT (B) dated 29th November 1985) 

Recommendation No. 45 (Para No. 5.11) 

The Committee also desires that rosters should be open documents and 
tbere should be no bar on the employees of the Bank wishing to see 
them. 

Reply of Governmelit 

Union Bank of India has noted' the recommendation for future 
compliance. 

[Ministry of Finance-{Department of Economic Affairs-Banking 
Division) O.M. No. S/IO/84-SCT (B) dated 29tb November 1985] 

Recommendation No. 46 (Para No. 5.12) 

The Committee recommend tbat Liaison Officer of the Bank should 
check the Rosters periodically and discrepancies. if any should be rectified 
immediately so that there is no mistake in calculating the reserved 
vacancies. 

Reply of GoYerDlDent 

Liaison Officer of the Bank inspects the rosters periodically and points 
out the discripancies, ifany. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. S/lO/84-SCT(B) dated 29th November 1985] 

Recommendation No. 47 (Para No. 5.18) 

The Committee Doted that Union Bank of India has been sending 
periodical statements to the Banking Division reprding recruitment and 
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promotion of Scheduled Castes and Scheduled Tribes in services of the 
Bank. The data included in these statem~nts pertain to the total number 
of employees in the Bank and the number of Scheduled Castes/Scheduled 
Tribes among them and the number of reserved vacancies filled up by 
members of Scheduled Castes/Scheduled Tribes in direct recruitment and 
promotion. The Committee recommend that the Bank should take 
immediate action to rectify deficiencies. if any pointed out by the Banking 
Division. The' Committee are distressed to note that even the Banking 
Division slept over the matter all these years. 

Reply of pOYerament 

The various returns received from public sector banks/financial institu­
tions regarding representations of SC/ST in their services are examined by 
the Government. Wherever any deficiency is obsclvcd, the same is pointed 
out [0 the concerned bank/financial institution for its rectification. However 
Union Bank of India has noted the recommendation of the Committee for 
future compliance. 

[Ministry of Finance-'(Deparlment ot Economic Affairs-Banking 
Division) O.M. No. 5fIO/84-SCT(B) dated 29th Novemher 1985] 

Recommeadation No. 48 (Par. No. 5.19) 

The Committee find that the Annual Reports of the Union Bank of 
India are at present showing only the percentage increase in the representa­
tion of Scheduled Castes/Scheduled Tribes in the Bank as compared to the 
previous year. The Committee recommend that the Annul Reports should 
show separately the percentage of Scheduled Castes/Scheduled Tribes in the 
various cadres in the Bank and the steps taken by the Bank to reduce the 
backlog as existing at the end of the previous year. 

Reply of Government 

Union Bank of India has noted the recommendation of the Committee 
for future compliance. The bank has already started incorporatin. a 
paragraph regarding representation of Se/ST in the services of tbe bank OD 

the lines suggested by the Committee in their Report from 1984. 

[Ministry of Finance-(Department of Economic Affairs- Bankin. 
. Division) O.M, No. 5/IO/84-SCT(B) dated 29th November 1985] 
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RKommendathua; No. 49 (Para No.,li.7) 

The Committee note that steps are being taken (or creating a Cell in. 
the Banking Division of tbe Ministry of Finance for looking after the credit 
requirements of Scheduled Castel and Scheduled Tribes. Tbe Committee 

,recommendtbat this Cell should be separate from the existing cell in the 
Banking Djvjsi~n dealing witb matters relating to reservation for Scheduled 
Castes and Scheduled Tribes. The new cell should be created in tbe Banking . 
Division witbout any further delay. 

Reply or Go"emJn~nt 

The recnmmendation of Parliamentary Committee on welfare of 
Scbt'duled Castes/Scheduled Tribes to create a separate Cell in the Banking 
Division of the Department of Economic A Ifairs, Ministry of Finance' for 
looking after the credit requirements of Scheduled Castes and Scheduled 
Tribes hrs been accepted and a Cell separate from the existing SC/ST Cell 
has been created vide this Division's office order No. 'H-] IOI3/1/84-Admn. I 
dated 17-1]-84. 

[Ministry of Finance-(Departmcnt of Economic Affairs-Hanking 
Division) O.M. No 5/10/84-SCT(B) dated 29th November 1985] 

Recommendation No. 5il (Para No. 6.8) 

The Committee also recommend that a separate Cell should be created 
in the Central Office of the Union Bank of Jndia for monitoring the Bow, 
of credit to Scheduled Castes and gcbeduled Tribes. 

Reply of Goy.rameat 

The bank bas well organised Priority Sector Development Department 
at its Centra] Office. headed by an Executive in the cadre of Manager, which 
has been specially instituted for monitoring and evaluating the progress 
made by the Ba~k under various sub-sectors of Priority Sector. Weaker 

·SectiOD credit portfolio as also National Schemes. This dC1'artment bas a 
well equipped cell for monitoring the flow of credit to Scheduled Castes' 
and Scheduled Tribes. 

[Minisfly of . Fi~c-(DepartQl.ent .. of Economic Affairs -Banking 
Dmsi(';Q) O.M. No· S/-H1/B4-8CT(B).d&tM 29th November 1985] 
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ReeommeadatioD No. 51 CPara No. 6.25) 

Tbe Committee appreciated tbat advances by tbe Union Bank to 
Scheduled Castes and Scheduled Tribes under DRI Scheme as in March, 
1983 constitute 47.5% of total DRI advances, as.against the stipulation of 
40% minimum under the guidelines of Reserve Bar k of India. TOlal 
DRI advances constitute about 1.11 % of total 8 dV8nces by the Bank as in 
June, 1983. The Committee would. however, like the Union Bank of 
India to find out whether there are any states or regions where the 
percentage of DRI advances to total advances has been less than 1% and 
DRI advances to Scheduled Castes'Scheduled Tribes bave been less than 
40% of total DRI advances The Committee desire tbat Bank should 
make concerted eft'orts to reach the presct'ibed targets in all States/Regions 
of its operation. 

Reply of GOyerDmeat 

The bank recorded further progress under the DRI Scheme as also in 
respect of the share of DRI Credit channelised to Scheduied Castes/Scbe­
duled Tribes, as of end-December 1983. The DRI credit portfolio of the 
bank stood at Rs, 16.14 crores (spread over J .46 lac borrowal accounts) of 
which Rs. 8.24 crores (spread over 0.70 lac borrowal accounts) has gone to 
SC/ST beneficiaries, as of end-Decmber 1983. The share of DRI advances 
in the Bank's total advances a year ago improved to 1.45% as of cnd­
December 1983, wcll above the Government's stipulation of I %. Also, 
the share of DRI Credit channelised to SC/STX beneficiaries improved 
to 51 02% as of end-December 1983. as against Government's stipulation 
in this regard at 40%. As regards statc-wise position of DRI advances of 
Union B'lnk oflndia as of end-December 1983, the share of DRI advances 
in total advances was less than t % in respe -t of Union Territory of Delbi 
and Goa as also in the States of West Bengal and Maharashtra. In Delhi. 
West Bengal and Maharashtra this share is less than I % due to predominance 
of Metropolitan branches. The share of DRI to SC/ST beneficiaries was 
less than 40% in respect of Assam. Kerala. Karnataka. Meghalaya. Jammu 
&: Kashmir and the Union Territories of Delhi. Goa and PODdichery, as 
ohnd-December 1983. The bank has further reported that as desired by 
tbe Committee, concerted efforts will be made to reach Government'. 
stipulations in respect of the above States also. Towards thi. cad. necessary 
instructions are beIng issued to field functioDaries . 

. [MiDiatr.y of Finance-(.Department of .Economics A6aira-Banking 
• ,Diviaion)O.M. No· S/lO/84-SCI'·(B) dated 29th November .1985] 
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RecommeDcJatioD No. 52 (Para No. 6.26) 

Under the guidelines regarding DRI Scheme, credit may be routed 
through the Co-operative Societies/LAMPS organised specifically for' the 
benefit of tribal population in areas identified by the Government. '. The 
Committee regret to note that the Union ·Bank oNndia has not extended 
any finance through CO-0I'erative Societies/LAMPS under DIU Scheme. 
The Committee recommend that in order to' give benefit of DRl Scheme to 
an increasing number of persons belonging to Schedule 1 Tribes, the Union 
Bank; of India should start routing credit under DRI Scheme through 
Co-operative Societies/LAMPS. 

Reply of GovemmeDt 

The recommendation of the Committee is noted and suitable instru­
ctions have been issued to field functionaries to make concerted efforts in 
exploring· the possibilities of routing C,edit under DR! Scheme through 
Co-operative Societies/LAMPS. 

[Ministry of Finance-(Department of Economic: Affairs-Banking 
Division) O.M. No, S/IO/84-SCT.(B) dated 29th November 1985) 

RecommeDcJation No. 55 (Para No. 6.41) 

Scheduled Caste/Scheduled Tribe Development Corporations have been 
set up in most of the States with a view to expeditiously ameliorate dif;1icul­
ties of Scheduled Castes and Scheduled Tribes and to ensure their economic 
upliftment. The main fU'lction of these Corporations is to provide margin 
money assistance to Scheduled Caste/Scheduled Tribe families where as 
the institutional finance is provided by banks. Recovery is shared between 
the Bank and the Corporation in the proportion'ofBank's loan and Margin 
Money·Loan. 

No comments. 

\Ministry ofFinan~c-(DepartmeDt 'of EConomic Affairs-Banking 
Division) O.M· No. 5,/IO/84"';"'SCT (B) dated 29th November 1985] 

Recommt!DdatlbD 'No.· 56 (Para No. 6.43) 

The Committee are sUT~rii;'ed to Dote 't'hat'the Union Bank or:India has 
made tic-up ·arrangements with ~o~·oiVt"ei'e·Corporations only recently, 



The Committee recommend that witb a view to i·nerease the flow of credit 
to' Scheduled Castes/Scheduled Tribes. the Bank should establish contacts 
with all the· existing Scheduled Caste/Scheduled Tribe Corporations and 
participate in financing the viable schemes framed by tbese Corporations. 

Reply of GoYemment 

The recommenda tion of the Committee is noted. In fact, Union Bank 
of India has issued instructions to their field functionaries to increase the 
flow of credit to Scheduled Castea/Scheduled Tribes by participating in the 
Viable scbemes framed by Scheduled Caste/Scheduled Tribe Development 
Corporations. Toward this end, they have becn asked to maintain proper 
liaison and effective rapport with the officials of such Corporations. 
However, as desired by the Committee. these instructions have been 
reiterated to the field levels. 

[Ministry of Financc-(Department of Economic Affairs-Bankinl 
Division) O.M. No. S/IO/84-SCT(B) dated 29th November 1985] 

RecommeDclatlon No. 58 (Para No. 6,60) 

The Committee note that the Union Bank has issued standing 
instructions to all its branches/offices that loan applications below Rs. 
10,000/- should be disposed of within two weeks and those for Rs. 10.000/­
and above within a reasonable time but not exceeding two months after 
receipt of proposal. . The Committee regret to note that inspite of these 
instructions, complaints are sometimes received regarding delay in 
&anctioning of loans, The Committee recommend that whenever cases of 
delay in sanctioning of loans by branches come to the notice of bank 
authorities. immediate action should be taken against persons responsible 
for the delay. 

Reply of Government 

The recommendation of the Committee is noted by the Bank. When­
ever complaints arc received regarding delay in sanctioning of loans by 
branches. the same are investigated by the Priority Sector Development 
Department and immediate remedial measures including action against the 
persons responsible. where necessary, are initiated. 

[Ministry of Finance-(Department of Economic Affairs-Bankin, 
Division) O.M. No. S/lO/84-SCT(B) dated 29th November 1985] 

Reeo.meadatloD No. 59 (Para No. 6.61) 

The Committee have been infotmed that tbe Register of loan appli~a­

lions maintained by the brancbes shows whether t~ applicant belon, to 
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Seheduled Casto/Scheduled. Tribe catqpry. The Committee desire that 
iDfol.mltion .should be compiled every six months indicating the total 
number of lOin applications received from Soheduled Cutes Sthcduled 
Tribes and the number of applications rejected in each Zone. The 
Committee feel that the Head Office can monitor the flow of credit to 
weaker sections more effectively if such basic data is available to them. 

Reply of Go,ernMent 

The recommendation of the Committee is noted by the bank and a 
circular modifying the reporting system has been issued to all branches I 
offices of the bank. 

[Ministry of Finance-(Department of Economic Affairs-Bunking 
Division) O.M. No. 51 1O/84-SCT(B) dated 29th November 1985) 

RecommendatloB No. 60 (Para No. 6.62) 

One of the main reasons of loan applications is stated to be that the 
borrower is basically ineligble. The Committee pointed out during oral 
evidence that this reason is bbsolutely vague and it should be specific. The 
representative of the Union Bank. of India had stated in reply that he 
would look into the matter. The Committee recommend that ibstead of 
telling an applic<mt that he is ineliSible for the loans, he should be informed 
of the reasons of his ineli&ibility in writinl. 

Reply of GonrDMeDt 

The recommendation of the Committee is noted by the bank. The 
bank has reiterated their inatr.uctions to fleld fuoctionaries that. whenever a 
loan application under priority sector especially those received froln 
members belongin& to Scheduled Castes/Schedulec Tribes is rejected. they 
should be informed of the reasons for the lame in writinl' 

[Ministry of Finance-(Department of Economic Attairs-Bankins 
Division) O.M. No. S/IO/84-SCT(B) dated 29th November 1985] 

RecoDIIDeDdatioD No. 61 (Para No. 6.72) 

The Committee find tbat tile per.centale.of reQOYCl'Y of demand under 
total DRI credit is 42..82% at is March 1982 whereas it is 41.62% for 
Scheduled Castesl Scheduled Tribes as in JUDe 1982. The Committee note 
with IIltisfaction that the percentap of recovery from Scbeduled Castel' 
Sebcdulec1 Tribes bOfllowerl;ia,alIDOi&·tbe .. me. as tbeowraU. .. recoftry in 
respect of total DRI Credit. 



Reply .. of·GoYel'UleDt 

No Comments. 

[Ministry cf Finance - (Department of Economic Affairs-Baokins 
Division) a.M. No. S/.lO/84-SCT(B) dated 29th November 1985] 

Recommendation No. 6% (para No.6. 73) 

The Committee have been informed that there is considerable scope­
for improving the recovery performance jf State Governments/Scheduled 
Caste/Scheduled Tribe Development Corporations extend more co-operation 
to the Bank in recovery. To achieve this, the Committee recommend that 
the Bank personnel should have close liaison with Scheduled Caste/ 
Scheduled Tribe Development Corporation and various departments of 
State Governments in identification of beneficiaries, selection of 
schemes for thelD and rLcovery of overdues. 

Reply of GoverDlDeDt 

The recommendation of the Committee is noted by the bank. The 
bank has reiterated their. earlier instructions to field functionaries to 
maintain close liaison with State Government Authorities as also Scheduled 
Caste/Scheduled Tribe Development Corporation. 

[Ministry of Finance-(Department of Economic Affairs-Bankins 
Division) O.M. No. 5/10/84-SCT(B) dated 29th November 1985] 

Recommendation No. 63 (Para No.6. 74) 

The Committee need hardly stress that areater attention Should be paid 
by the Bank and other developmental agencies concerned in the selection 
of viable schemes for which loans are given. This will automatically reduce 
the chances of loana beins converted into bad debts. 

Reply of Gon ..... 

The recommendation of the Committee is noted by the bank and 
suitable instructions have been given to fieldJunctionaries. 

[MiDistry of Finance-(Dtpartment of Economic AfI'airs-Bankin, 
Division) a.M. No. 5/10/84-SCTCB) dated 29th November 1985.1 

RecommelUlatloaa No. 65 (-Para No. 7.30) 

As the end of December, 1982 the bank has extended credit to the 
extont of 18.55% to weaker sections under priority sector advances. The 
abare of Scheduled Castes/Scheduled Tribes in this creclit is only 3.95%. 



The Committee are distresscd to point out that Scheduled Castes/ 
Scheduled Tribes who constitute more than 22i% of the country's popula­
tion account for a meagre 3.95% of the total priority sector lending by 
Union Bank of India. The Committee recommend that the Bank should 
take immediate necessary measures to enhance its lendings to persons 
belonging to Scheduled Castes/Scheduled Tribes· so that they get a 
substantial portion of the credit. earmarked for weaker sections under 
Priority Sec~or. 

Reply of Government 

'The recommendation of the Committee is Doted. It is sUbmitted that 
Bank has already issued instructions to its field functionaries to make 
concerted eiforts for financing members belonging to Scheduled Castes/ 
Scheduled Tribes by maintaining close liaison and effective rapport with 
State Government Authorities as also Schedii'led castes/Scheduled Tribes 
Development Corporation. (Please see Appendix II). In fact, the Scheduled 
Caste/Scheduled Tribe Credit protfolio of tbe Bank improved from 
Rs. 16.63 crores covering one lac beneficiaries as of end 'December 1982 
to Rs. 26.55 crores covering 1.51 lac beneficiaries as of end June '984. 
Accordingly, the share of this portfolio within Priority sector improved 
from 3.95% as of end December 1982 to 4.62% as of end June 1984. 

[Ministry of Financc-(Dcpartment of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCf(B) dated 29th November 1985] 

Recommendation No. 66 (Pan No. 7.39> 

The Committee note that educational loans advanced by Union Bank 
of India were Rs.27.19 lakhs in March, 1983 out of which advances to 
Scheduled Castes and Scheduled Tribes were a meagre 0.74 lakh to 29 
borrowers. The Committee r~gret to point out the poor performance of 
Union Bank of India in granting educational loans in general and to 
Scheduled Castes/Scheduled Tribes in partiCUlar and recommend that the 
bank should make suitable changes in the educational loans scheme to make 
it more attractive. The Committee felt that the scheme is loaded with too' 
many formalities and it is really an uphill talk to get a loan under the 
existing conditions. 

Reply of Goyen_at 

The recommendation of the Committee is noted. It is submitted that 
under the educational loan scheme, application forms, interest rates, marJin 
security etc •• are uniform for all banks as per the l1Iidelines issued by the 
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Reserve Bank of India· The differential rate offered for indigent students 
and others arc also as per the guidelines issued by Reserve Bank of India. 
The only fle"ibility that can be iDtroudced by the Bank on its own. is 
regarding quantum of financc that can be extended under the scheme. In 
order to makc the educational loan scheme more attractive the Bank is 
thinking of enhancing the quantum of finance extended under the same. 
which wiU be implemented shortly. 

[Ministry of Finance-(Departmcnt of Economic Affairs-Banking 
Division) O.M. No. S/IO/84-8CT(B) dated 29th November 1985] 

CommeDt'a of til. Committee 

The Committee may be informcd of the final decision taken in the 
matter. 

RecommendatloB No. 68 (Para No: 7.51) 

The Committee note that Point No.7 of the New 20-Point Programme 
aims at'· accelerating tlie Programme for the development of Scheduled 
Castes and Scheduled Tribes and banks as a developmental agency have 
been called upon to playa significant.role by rendering necessary financial 
assistance· 

Reply of GovernmeDt 

No comments· 

[Ministry of Finance-(Oepartment of Economic Affairs-Banking 
Division) O.M. No. S/10/84-SCT(B) dated 29th Novem~r 1985J 

Reeommeodatlon No. "{Para No. 7.51) 

The Committee note that at the end of December. 1982, the Union 
Bank of India financed 329955 borrowers with Rs. 111.02 crores under the 
programme. The Committee recommend that the Bank should also keep 
information regarding the percentage of Scheduled Castes/Schedulcd Tribe. 
among the beneficiaries and the advances made to them. 

Reply of GoverDment 

The recommendation of the Committee is noted by the bank. While 
the total credit extcnded to SC/ST beneficiaries within the 20-Point Pro­
aramme is available under the current reporting system designed by the 
R:eserve Bank of ·India. there is DO provision at present for collectins the 
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share of SCjST credit point-wise under the same. However, Union Bank 
of India has issued circular to all branches/offices prescribing monthly/ 
quarterly returns which provides information relating to credit provided to 
Scheduled Castes and Scheduled Tribes (Please lee Annexure 12). By the end 
of September 1984 total credit uader 20-Point Programme amounted to 
Rs. 131.15 crores. Out of this credit extended to SC/ST beneficiaries 
amounted to Rs. 22.91 crores. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. S/lO/84-SCT(B) dated 29th November 1985] 

Recommend.tloD No. 70 (Plra No. 7.53) 

With a view to accelerate ftow of credit to Scheduled Caste/Scheduled 
Tribe borrowers, the Committee recommend that the Bank should fixed 
targets for the branches in each Zone in this regard and all-out efforts 
should be made to attain the targets. As an incentive to the Bank staft'. due 
weightage should be given to their performance in providing credit to 
Scheduled Castes and Scheduled Tribes at the time of evaluation of their 
work· 

Reply of GOYernment 

The recommendation of the Committee is noted by the bank. In fact, 
under its performance Budgeting system, targets are assigned to branchesl 
regions/zones for credit extended to Scheduled Caste/Scheduled Tribe bene­
ficiaries. Further, in terms of the directives issued by the Ministry of 
Finnnce, Government of India. the bank has instructed its Zonal Headsl 
R.egional Managers to give due weightllge to the efforts made by the staff 
members in enhancing credit to Weaker Section particularly Scheduled 
Caste/Scheduled Tribe beneficiaries. in their Annual Appraisal Reports. 

[Minister of Finance-<Department of Economic Affairs~Banking 

Division) O.M. No. SIIO/84-SCT(B) dated 29th November 1985) 

Recommendation No. 71 (Para No. 7 (0) 

The Committee note that consumption credit to the. extent of Rs. 500/­
is granted by the bank for meeting marlinsl and immediate requirements 
of borrowers. The Committee need hardly stress the importance of ocnsump­
tion credit in rural areas where small and marginal farmers and agricultural 
labourers have still to turn to lad owners for monetary -help in timelof 
-'Dead. If the· weaker acctioDiareto be.¥ed from the clutches of landlords 
mOD.,. leo.cian· etc., credit baa to be pcevided hy the bank. fo meet their 
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short term requirements. The CGllllDittee thetdare recommend that Union 
Bank of India should iSlue necessary instructions to its branches. parti­
cularly those in rural areas. to provide· consumption· credit liberatly to meet 
the immediate needs of the weaker scctiOtls. 

RepI, of C ••• r ••• t 

Commercial banks have been advised by Reserve Bank of India to arant 
consumption loans for the purpose. as under ranainl between Rs. 75/­
and Rs. 250/- with an aggrepte ceilinl of Ill. SOO/- per family. However. 
purposowise ceiling will not apply in the case of loanl apinst the security 
of gold.and silver ornaments. In such cases. a cellini of Rs. 1000/- hal 
been Itipulated. 

Ill. P. 

I. General Consumption 75.00 
2· Medical Expenses 250.00 
3. Educational Deeds 100.00 
4. Marriage ceremonies 250.00 
5. Funerals. birth •• etc. 75.00 
6. Certain religious ceremonies 75.00 

The Union Bank of Imlia, hn~ air • .,. i.sued instructions to al1 it. 

brancbes/controlling offices, to provide consumption credit to meet the 
immediate needs of weaker .ectiODlII' ittdieated above. The prol"~I' under 
this bead is beinl closely mcmitoreci byAJriouttural Deyelopment Depart­
ment at our Central Oftlce. However. u· sunested by tbe Committee, the 
field level functionaries have' been impreHed upon to provid.· CODIumptioD 
credit liberally to the weaker sections. 

[Miniltry of Ftnance-(Department of Economic Affairs-Bankins 
Division) O.M. No. 5/10/84-SCT(B) dated 29th November 1985J 

Reeo •• eDdatleD No. 72 (para No~ 7.73) 

The Committee note that aa on 30th December, 1982 Union Bank of 
India adopted 2301 villages of different States and gave aaricultural loans 
amountinl to Rs 2076.18 laci. It haa been ltated that thoup the village 
adoption scheme aims at total development of the vill.,e by and Jarge, 
ilrlplementation has been confiDed to traditional finaaciD, ac:li~Wel. The 
CommiUee recommend that the branch adoptin,. a villa,e Ihould pay 
attenti.on to all rounddevelopmeDt of the vilJaso like ,1ayin, or roads. clean" 
liDeu, drive, providina .. clean. driokiDl.. water aad medbl raciJiuca etc. in 
ee-orctioatioll witb l)eveJopmeot Departmeo, •• 
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Reply of GOYerDmeDt 

The bank has vide its Circular No. ADD: 122(11) A/1271 dated 6.4.84 
advised the branches that they should aim at bringing about overall deve­
lopment of the various social welfare programme like laying of roads. clean­
liness drive. providing clean drinking water and medical facilities etc· in 
co-ordination with development departments and other service oriented 
organisation like Lions Club. Rotarory Club. Etc. The bank has reiterated 
these instructions to the field level functionaries. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No· 5/10/84-SCT(B) dated 29th November 1985] 

RecolllJDeodation No. 73 (Par. No. 7:74) 

It has been stated that in some adopted villages 2 or 3 branches of 
different banks extend their finanCing activity which may result in duplicate 
financing and paralel problems. The Committee recommend that in such 
cases the lead bank of the district should playa 'prominent role and sort 
out the problems in consultation with the other bank branches. 

Reply of GOYerDmeDt 

The recommendation of the Committee is Doted and field functionaries 
have been suitably advised to take whatever remedial actions neceSli8ry in 
smooth implementation of the village Adoption Scheme in consultation with 
Lead Bank/Other Banks operating in the district. 

[Ministry of Finance-(Departmcnt of F.conomic Affairs-Banking 
Division) O.M. No. S/lO/84-SCT(B) dated 29th November 1985] 

ReeommeDdatioB No. 74 (Para No. 7.75) 

Credit camps are being held by the bank in all the Lead Districts and 
also in adopted villages. Under the current management information system. 
the bank does not maintain information about the extent of financial 
assistance extended at these camps to persons belonging to SchedUled Castes/ 
Scheduled Tribes· The Committee recommend that data regarding Scheduled 
Caste/Scheduled Tribe beneftciaries should be maintained by the bank so 
that the benefits provided to persons belonging to these communities are 
precisely known. It is needless to say that such basic data can be helpful in 
future planning of credit :: - . .. , .' 
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Reply of Goyerameat 

The recommendation of the Committee is noted by Union Bania of 
India for taking necessary action. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/IO/84-SCT(B) dated 29th November 1985] 

RecommeauttoD No 75 (Para No., 7.83) 

The Committee note tbat Reserve Bank of India had fixed a target of 
Rs. ISO crores under the Housing Finance Scheme for tho Banking sector 
to be achieved by the end of 1983 out of which Union Bank of India's 
share works out to be Rs. 5.58 crores. The Committee regret to point out 
that as at the end of 1981, the Bank had disbursed a sum of Rs. 57.26 lacs. 
Rs. 82.22 lacs during 1982 and Rs. 10.71 lacs during January-June 1983. 
In all the total disbusement during 1981, 1982 and upto June 1983 has been 
Rs, 150.20 lacs against the target of Rs. 558 lacs by the end of 1983. The 
Com mittee express their unhappiness at the unsatisfactory performance of 
the Bank in the matter of providing housing credit. 

Reply of Goyemmeat 

The observation of the Committee is noted. Concerted efforts will be 
made to improve this portfolio and achieve the targets set under the 
scheme. 

[Miniltry of Finance-(Oepartment of Economic Affairs-Bankinl 
Division) O.M. No. S/10/84-SCT(B) dated 29th November 1985] 

RecommendatioD No. 76 (Para No. 7.84) 

The Committee regret to note that under District Housing Finance to 
Scheduled Castes and Scheduled Tribes and Weaker Sections the share 
of Scheduled Castes and Scheduled Tribes is a meagre amout of Rs. 
41,000/- in 1981, Rs. 97,000/- in 1982 and Rs. 34,000/- during January 
to Iune, 1983. The Committee have been informed that tbe Bank is 
not channelising ho'using finance through SC'ST Development Corporation 
in States other than Gujatat and KarnataJca. The Committee recommend 
tbat the Bank should explore possibilities of extending housing finance 
througb SC/ST Development Corporation in all the States wherever they 
exist. They should also channelise housing finance through Regional Rural 
Banta and ViIIa,e Housin, Co-operatives. 
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The recommendation of rheCommittee il noted.". Union Bank of 
Jndia and the same has reported that coocerted effortlwill be made to 
explore the pOlsibilities or enhancing credit to SCfST beneficiaries throulh 
Development CorporatioDI, R.elional 'llural Banka and Village House 
Cooperatives. 

[Ministry of Finallce-tDepa'ttment of Economic Affairs-Bantin& 
Division) O.M. No. S/lO/84-SCT(B) dated 29th November, 1985) 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMJTTEE 
DO NOT DBSIRE TO PURSUE IN VIEW 'OF THE 

GOVERNMENT REPUES 

Recommendation No.1 (Para No. 1.11) 

The Committee note that it is a firm policy of the Government 
that there should be at least one Director belonginl to Sebeduled Caste/ 
Scbeduled Tribe on the Boards of Directors of nationalised banks. The 
Committee further note that in 18 out of 20 nationalised banks. the Boards 
of Directors have persons belonlinl to Scheduled Castes and Scheduled 
Tribes and steps are beiDI taken to bave them in tbe remaining two banks. 
Tbe Committee, however. feel that it is not enough merely to take a policy 
decision in this regard and are of tbe view that uncertainty in tbe matter of 
appointment of persons belonling to Scheduled Caste/Sohedulod Tribes 
in the Board of Directors of nationalised baokllbould be lPlovcci once .for 
all by making necessary amendment in tho natioaaliaation .cheme. The 
Committee. therefore. recommend that _rly 'ItIPl_boatel be tabD by 
Qoverment for makins statutory pro'rition for appointment of at (aut .one 
representative of Scheduled CIi.tes/Scbeduled Tribes 00 the Boartl of 
Directors of nationalised Bankl. 

Government once .alain reitelate .. heir cartier viewl ;that the 
interests olthe person. belonlins to SobecIaled Caltes 804 Schoclulod Tribes 
are amply safesuardedas the Government haft beon appointinl at least 
one person belonsin. to Scheduled Ca.te/Soboduled Triboa on the Board of 
Directors of each of the nationalised banks. ·al rar as pOllible. The Boards 
of all the 20 nationalised banks are beiDI re-constituted. Every endeavour 
will be made to appoint a l'Crson belollaiD8 to SC/ST on the Boards of 
tbese banks. GOvefDDllP1t it Dot in favour of makinS an explicit provision 
in the Scheme for appointment of directors on the Boards of nationalised 
banks on the basis of any caste or reliai'on as such a provision will evoke 
similar demands from other sections of society. 

[Ministry of FinaDco (DepartmeDt of Economic Aft'ain)-Dantinl 
Divilion) O.M. No. 5110/84-SCT (8) dated 29tb November 1985] 
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Recommeadatloa No. 17 (Para No. Z.9fi] 

The Committee note that Government of India's Directive 
regarding reservations in promotion was received by the Union Bank in 
1978. But reservation in promotion from Clerical to officers cadre for 
Scheduled Caste/Scheduled Tribes in the Bank became effective from 
16.9.1980 as prior to that date. theithen existing Promotion Agreement with 
the Employees' Union which was in force did not provide for reservations 
in promotions. 

Reply of Goverameat 

No Comments 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) OM No. S/lO/84-SCT (B) dated 29th November 1985]. 

ReeommeDdatloa No. 18 (Para No. 2.97> 

The Committee arc surprised to note that even after the amendment 
ofthc Promotion Agreement in September, 1980, no interviews have 80 far 
been conducted for promotion from Clerical to officers' Cadre. as a result 
which Scheduled Caste/Scheduled Tribe employees of the Bank have been 
deprived of the benefita of reservation in promotions. 

Reply of Go,enuaeat 

Interviews could not be conducted as the Supreme Court had 
&ranted Slay order. On vacation of the stay interviews have been subse­
quently conducted in the year 1983 and merit lists have been prepared 
ICparately for General, Scheduled Castes and Scheduled Tribes categories 
from the tests conducted in 1982 and 1983. in accordance with the amended 
Promotion Agreement which provides for reservation as per Government 
guidlines received from time to time . 

. [Ministry of Finance-(Department of Economic Affairs-Bankin, 
Division) OM No. S/10/84-SCT (B) dated 28th November 1985]. 

Reeommeudatloa No. 21 (Para No. 2.100) 

The Committee are also not happy at the weightage liVen to 
length of service perior to 31st December, 1969 in the new policy as this 
works a,ainst the interests of Scheduled Castes/Scheduled Tribes of whom 
there were hardly any prior to the nationalisation of banks. The intake 
of Scheduled Caste/Scheduled Tribe caDdidates in the Blnk started only 
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after the reservation policy in recruitment was applied. The Committee 
recommend that there should be no such weightage. 

Reply of GOYemmeDt 

The weight age given for service is now not restricted to those 
who have joined prior to December. 1969. By the Promotion Agreement 
the weightage has been extened to all those who bave completed 10 years 
of service. Hence even employees belonging to Scheduled Caste/Sceeduled 
Tribe category who completed 10 years of service on the appoinied dated 
will get this weightage. 

[Ministry of Financc-(Department of Economic Affairs-Bankinl 
Division) O.M. No· 5/10/84-SCT (B) dated 29th November 1985). 

RecommeDdation No. 22 (Para 1.101) 

The Committee note that in accordance with the revised promo­
tional policy for promotion from clerical to officers cadre, successful candi­
dates are emperaled to the extent of 133% of the contemplated vacancies in 
the relative year. This provision of 133% shall not apply for the merit 
list for the tests held in 1982 and 1983. In the test held in 1983, 669 candi­
dates out of 1040 Scheduled Caste/Scheduled Tribes and 2050 candidates 
out of 4560 from the generar category are reported to have passed whereas 
the vacancies for 1983 are approximately 400. The Committee recommend 
~bat the merit list to be prepared on the basis of the results of these tests 
should not exceed 133% of the total vacancies and the merit list should 
remain valid only for one year. 

Reply or Government 

The merit list has been published in accordance with the Pro­
motion Agreement entered into with the Employees' Union which provides 
that the current merit list prepared by the Bank following the test conducted 
in 1982 and 1983 will be valid till the entire lists exhausted. Only future 
lists will be valid for one year and the number of employees in the merit 
list will be restricted to 133% of the contemplated vacancies. If at this 
stage, after the Bank has released its ~romotions for 1983 from the morit 
list, the Banks restricts the list to 133% of the vacancits of 1983. there will 
be a spate of Industrial disputes. More so. in view of the fact that this is a 
list prepared by combining 2 tests held in 1982 and 1983. However. as per 
Government guidelines. special tests arc being conducted for SC/ST whore­
eVer necessary. 

[Ministry of Finance-(Departmont of Economic AfI'airs-BaDkiq 
Division) O.M. No. S/lO/84-SCT CB) dated 29th November 1985]. 
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ReeeauaeadatlOllt Ne 57 (par. No. 6.44) 

The Committee note that the Union Bank of India has given 
loan of Rs. 30 lacs to the Gujarat Tribal Development Corporation and 
Government of Gujarat has agreed to guarantee the advance. The 
Committee are of the view that as the Scheduled Caste/Scheduled Tribe 
Development Corporations are created, administered and controlled by the 
State Governments, the. Bank should not insist on guarantee of the 
State Government before advancing loans to these corporations. 

Reply or GOYernmeat 

The Union Bank of India has reported that it has not insisted 
on Government Guarantee in financing Gujarat Tribal Development Corpo­
ration. However, in terms of the guidlines on DRI Scheme issued by the 
Government of India. the advances under DRI Scheme extended to the 
State Corporations for SCs/STs are not eligible for guarantee cover from 
the Deposit Insurance and Credit Guarantee Corporation and State 
Governments may. have to provide guarantee for such advances to the lend­
ing banks. Accordingly. the proposal offered by the Gujarat Tribal Deve­
lopment Corporation wherein Govt. of Gujarat has agreed to guarantee 
advance was accepted by the bank. 

[Ministry of Finance-(Department of' Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT (B) dated 29th November 1985]. 

Recommendation No. 67 (Para No. 7.40) 

In para 7.38 of their 37th Report (1982-83) on Syndicate Bank 
the Committee had recommended that Government should introduce a 
scheme for giving interest free educational loans to Scheduled Caste and 
Scheduled Tribes students. The interest on such loans may be subsidised 
by Government. and the repayment of loan amount may commence in 
instalments after aUowing a moratorium of one year after the completion 
of the course for which the loan is granted. The Committee recommended 
that Ministry of Finance (Depallment of Economic Affairs Banking 
Division) should take a final decision in the mattel" and ensure that this 
scheme is made applicable to all nationalised banks for the benefits of 
Schedllied Castes and Scheduled Tribes. 

Reply of GOYernmeut 

The Ministry of Home Alairt hav. a Scheme of awardiDI post 
IDaRi~ Icholartblp to' tho ltaclelltsrWoqia." to . SCJST Commwaities. The 
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scholarship is available to children of SC/ST parents havins an income not 
exceeding Rs. 1000/- per month. This scheme covers most of the SC/ST 
students. Apart from this, Ministry: of, Bducation has been operating 
interest free National Loan Scholarship Scheme for post matric studies 
since .1963-64. Interellt is payable only in case of default. Instalments, of 
loan becomepaYllbJe one year after the Joan begins to earn income or three 
years after termination of Scholarship, whichever is earlier. .Adequate 
moratorium is thus prOVided. In addition the Scheme provides for wiping 
out of loan if loa~ee serves as a teacher in a rccogoised institution or as 
Defence services personnel at the rate of 1 per cent for each year of service 
put in. This Scheme covers candidates who secure 50 per cent marks in 
qualifying examinations and whose parental income docs' Dot exceed 6000/­
per annum (Basic pay). Actually after, allowing the permissible deductioui/ 
rebates as provided for in the Scheme, students whose parental income is 
Rs. 24,000/- to Rs. 25,0001- per annum are generally covered under the 

,Scheme. In view of the high income ceiling of tbis particular sehome, .uch 
SC/ST students as are not covered by Post-matric Scholarship Schome are 
likely to be covered by National Loan Scholarship Scheme. 'Thus,it docs 
not seem necessary to initiate any new interest freo educatioaal·loan 
scheme when existing schemes are working welJ and' providin. adequate 
coverage to SC/ST candidates. 

[Ministry of Finanee-Department of Economic Affairs-Bankin, 
Division) O.M. No. S/tO/84-Scr (B) dated 29lh November 1985]. 



CHAPTER IV 

RECOMMENDATIONS OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY THE COMMITTEE 

Recommendation No. 11 (Para No. 2~g) 

In Central Govcrnmment services. posts have been classified into 4 
groups, namely group 'A', Group 'B', Group 'C', and Group '0'. Accord­
ingly, the Brochure on Reservations for Scheduled Castes and Scheduled 
Tribes in post/services under the Public Enterprises issued by Bureau of 
Public Enterprises provides that post may be treated as Group' A', 'B', 'C' 
and '0' for the purpose of implementing reservation orders. The 
Committee however find that in the Union Bank of India, there are only 
three Groups of posts i.e. Officers Cadre. Clerical Cadre and Sub,SlatrCadre 
which are analogous to Group 'A', Group 'C' and Group 'D' in the Govrn­
ment of India. The Committee find that there is no Group 'D' or category 
of posts equivalent to Group 'B' in the services of the Bank as a result of 
which Scheduled Caste/Scheduled Tribe employees have been deprived of 
the benefit of reser.vation in recrutiments/promotion to that category if it 
had been in existence. The Committee have been informed that the 
implications of the recommendations made by the Committee in Para 2.82 
of their 37th Report (1982-83) on Syndicate Bank relating to leclassification 
of posts are still under examination. The Committee desir~ that a decision 
in . this regard should be taken at an early date so that classification of 
PQsts in the Banking Industry is brought at par with that existing in 
Government of India and other Public Sector enterprises. The Committee 
are of the firm view that promotional avenues for Scheduled Caste and 
Scheduled Tribe will considerably improve if there are Group 'B' posts in 

the Banks. 

Reply of Government 

In the public sector banks, including Union Bank of India, the classifi­
cation of posts are not identical or similar to that in vo&ue in Central 
Gov~rnment Service or in the establishments under the administrative 
jurisdiction of Bureau of Public Enterprises. In the public sector banks. 
there are .three categories of posts. namely. Bub-staff clerical and the offieen. 

42 
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In the officers Cadre. there are seven grades. The promotion from one 
category to the other in the banks are determined on the b'lsis of certain 
number of yeafs of service in the lower category. in addition to merit. Since 
a category in betwl"en clerical cadre and officers cadre is not in existence in 
the public sector banks. the chances of promotion of the SC/ST candidates 
from clerical cadre t!l the officers arc quicker. They become immediately 
eligible to come within the promotion zone as soon as they complete 
certain minimun years of service. In case there was one more minimun 
years of service. 111 case there was one more layer in between clerical cadre 
and officers cadre. even though the SC/ST candidates would have got more 
promotions. their chances of becoming officers in banks would have been 
sff>wer. 

Having regard to the above. Oovernmeqt are not in favour of instruct­
ing nhe Public Sector banks to introduce one more category of posts in the 
banks in between clerical and officers cadre. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT (8) dated 29the November 1985] 

Comments of the Committee 

Pleaser see chapte I, Para 1.4. 

Recommendation No. 20 (Para No.1."> 

A new promotion Policy has come into force in the Bank from 1st 
January. ) 983. Under this policy. promotions upto 7S percent of the 
vacancies are to be made through single channel of test and interview 
whereas under the old policy. 50% of tbe vacancies in. officers cadre Were­
filled up by seniority and 25% by test. The Committee arc of the opinion 
that by abolishing the system of promotion by senioity under the new 
agreement, promotion prospects of Scheduled Caste/Scheduled Tribe 
employees have been considerably reduced. The Committe. therefore, 
recommend that provision for promotion by seniority should be restored. 

Repl, of GOYerDmeat 

The change in the promotion Agreement for the abolition of promot­
ions by seniority was made in the context of guidelines· iss.ucd by the 
Government of India. 

[Ministry of Finance-Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/84-SCT (B) dated 29th November )985] 
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Please see chapter I. Para 1~7. 

Recommendation No. 13 (Par. No. 1.10%) 

There is no reservation in promotion within the officers cadre from one 
scale to another~ Except fpr the Junior Management Grade Scale-I. there 
is hardly any representation of Schtduled Castes and Scheduled Tribes in 
hisher scales. Even in Junior Mana,ement Grade Scale-} the representation 
ofSchedulCd Castes is lest than S% and of Scheduled Tribes it is less than 
1%. While the prescribed minimum years of satisfactory services deteTmin~ 
the eligibility for promotion from one scale to another. it is done on the 
basis of merit coupled with weightages for length of service. job responsibility 
and educational professional qualification. There is relaxation of 5% marks 
each in performance and interview for officers belonging to Scheduled Castes 
and Scheduled Tribes.· The .Committee recommend that suitable relaxation 
in. tke minimumlensth. of service required for becoming .elisible for promo­
tion from one scale to another .. bould &110 be extended to Scheduled Castesl 
Scheduled Tribes. 

Reply ~f Government 

The Promotion Policy to the officers cadre has been prepared in 
accordance with the gllidelines issued by' the Government in terms of 
Officers Service Regulations 1979. However. as no reservation is applicable 
in promotions above Scale I. question ·of providing· any relaxations in the 
minimum length of se"ice in the calc ofSeheduled ca9tes/Scheduled Tri~s 
don not arisc. 

[Mini sty of Finance- (Dep~rtrnent of Economic ft,fl'airs-Banking 
Division) O.M. No· SIIO/84-SCT (B) dated2.9th November198S1 

C o.m_a. of tbe Committee 

Please see Chaptes I. Para 1.10~ 

ReeoDllDenutloa No. 64 (Para No. 7.29) 

The Committee note tbat weaker sections under the priority sector DOW 
comprise of S categories. namely, (i) Small and Marginal Farmer. with land 
holdin.s of S acres and less. landlcss labourers. tenant farmers and share 
Cfoppeq: (iiJArtisiau. Village and" Cott'ap Indu.tries: (iii) 'beneftciarics 
UDder IIU>P (iv) beneficiaries' 'under· DRI SCheme; aDd (v) beneficiariel 
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"belonging to Scheduled Castes and Scheduled Tribes. The ta!pt 
fixed for advances to weaker sections is 25% of total priority sectOr 

advances or 10% of total bank credit by the end of March, 1985. The 
Committee regret to aote that no separate norms have been prescribed by 
Government/Reselve Bank of India regarding share of Scheduled Castel/ 
Scheduled Tribes in the total priority sector advances. The Committee 
recommend that as in the case of DRI Scheme under which a minimum 
of 40% of the total DRI credit is to be lent to persons belonging to 
Scheduled Caste/Scheduled Tribe. certain minimum percentage of the prio­
rity sector lending should be earmarked for Scheduled Castes/Scheduled 
Tribes. 

Reply of Gonroment 

The concept of the priority seciors in its present form and the target 
filed for them in the total advances of the public sector banks became 
effective from February, 1983. Priority Sectors inter-alia include: a number 
comparatively larger borrowers like large farmers, small scale industrialista. 
transport operators and professionally qualified people among which the 
number of SC/ST borrowers is small. Further such of SC/ST members who 
filII in these categories do not require any reservation in credit for they 
would be considered good risks by bank as Priority Sector advances also 
include institutional advances such those given to Electricity Board for 
energisation or pump sets etc. As such fixing a percentage: of Priority 
Sector advances for SC/ST borrowers has little borrowers has little rele­
vance· 

The Committee is aware that most of the SC/ST borrowers are from 
poor and economically weaker sections. The Committee is also aware that 
within the priority sectors a concept of weakers sections has been evolved 
which cODsists of the followinl five catc,orici : 

(a) Small and marginal farmers' with land holdings of S acres and le8l, 
landless labourers, tenant farmers and share croppers. 

(b) Artisans. villale and cottaae industries. 

(c) IRDP beneficiaries. 

(d) Scheduled Castes and Soheduled Tribes. 

(e) DR! beneficiaries. 

Public Sector banks' have been adviaed to eDluro that 40% of their 
loadings 10 to the priority sectors by March. 1985. Banks have also beeD 



advised to ensure that 25% of their total priority sector lendings go to the ' 
weakcr -sections by that date. It is felt that attainment of these targcts 
would result in a substantial increase in advances to SC/ST borrowers. As 
rcgards beneficiaries of IRDP and DRI. a certain percentagc of credit had • already been earmarked for borrowers belonging to SCIST. 

[Ministry of FiDance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/l0/84-SCT(B) dated 29th November 1985] 

Comments of tbe Committee 

Please see Chapter I, Para i .13. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT 

BEEN RECEIVED 

Recommead.tioa No. 6 (Para No. 2.24) 

The Committee nore that the reservation in promotion have been 
made applicable in the Union Bank of India w.e.f. 16.9.1980. Asked about 
the delay in implementing Government orders relating to reserva.tions in 
promotion which were issued in 1972 and 1974, and were received by the 
bank in December. 1977 the Committee have been informed that promot­
ions from sub-staff of clerical cadre and clerical to officers cadre in the 
Bank are governed by promotion agreements entered into with the 
Employees' Association. Promotion agreement entered into in the year 
1975 did not provide for any reservation in promotions from one cadre to 
the other cadre. On receipt of Government direC'tives in the Bank in 
December. 1977. the Employees' Union was advised to come the negotiat­
ing table for amendment of the promotion Agreement to provide for the 
reservations in promotion in accordance with the Government Instructions. 
The promotion agreement was finally amended in September. 1980 and as 
such the reservation in promotions have be-en made applicable in the bank 
from that date. The Committee regret to point out tbat there h"s been 
undue delay on the part of the Ministry of Finance in circulating the orders 
relating to reservation in promotion to the nationalised banks as a result 
of which SC/ST employees could not avail of the benefits of reservations 
in promotion for full eight years. 

Reply of Go~ernmeat 

The orders issued in 1972 by the Ministry of H orne Affairs vide tbeir 
O.M. No. 27/2/7I-Estt. (SCT). dated 27.11.72 regarding reservation in 
promotion on the basis cf seniority subject to fitness were conveyed to the 
nationalised banles in September. 1973 aDd they were requested to send 
their comments. The orders issued by the Mir:istry of Home Affairs vid~ 
their O.M. No. 10/41/73-Estt. (SeT) dated 20.7.74 regarding reservation in 
promotion were lent to the Reserve Ba.nk of India in September, 1974 for 
tbeir views on tbe conteuts oftha Circular. The comments received from 
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• nationalised banks and the Reserve Bank of India were examined in the 
Ministry of Finance and the orders of the Ministry of Home Affairs were 
sent to in December. 1977 to all public sector banks. for implementation. 

[Ministry of Finance-(Departmcnt of Economic Affairs- Banking 
Division) O.M: No. 5/10/84-SCT (B) dated 29th November '1985) 

RecommendatioR No. 7 (Para No. 2.1S) 

The Committee were informed during evidencetht Government orders 
regarding reservations in promotion were received in the Bank in 1978, 
The Committee find that the promotion agreement with the Employees' 
Association was revised in September. 1980 and thus the Scheduled Caste 
and Scheduled Tribe employees were denied 'promotional avenues for fuJI 
eight years i.e. from 1972 to 1980. The Committee feel that there is hardly 
any justification in not giving the reservation'in promotions to SC/ST for 
the period 1972 to 1980. The Committee recommend that the reservations 
in promotion shOUld be made applicable from 1972 and the backlog should 
be calculated from 1978 onwards. The Committee need hardl>' stress that 
the reservation of Scheduled Castes/Scheduled Tribes in the Bank would 
have been much better if there had been timely implementation 'of the 
reservation in promotion. The Committee desire that responsibility should 
be fixed on persons responsible for not circulating Government orders 
relating to reservation in 'promotion to the Bank in time, 

Reply of Governmeot 

The promotions are made in the Bank ,ill terms of tlie Promotion 
Agreement entered into by the Bank with the Employees Union. The 
recommendations regarding giving retrospective effect to resetvation orders 
was examined in consultation with the Ministry of Law. The view is that 
legally and constitutionally it is not permissible to give retrospective effect 
to the reservation orders from 1972 and 1974 in the case of nationalised 
banks. However, matter regarding calculating backlog and making 
promotions prior to making amendment to the Promotion Agreement 
was raised by certain employees of Union Bank of India belonging to 

. Seheduled Castes/Scheduled Tribes before the High Court at Bombay and 
the learned High Court has dismissed the petition. The matter is now 
pending before the Supreme Court wherein the 'Employees Union are .Iso 
parties to the petition. 

May also-kindly refer to reply..to para %..24. 

[Ministry of FinaDce-(DepartmoDt of . Economic Affairs-Banking 
Division) O.M. No. 5/tO/84-SCT (B) dated 29th November 1985] 
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Comments of the Com .... ttee 

The Com mittoe desil'e that they should be appri .. d of 
the positioD as soon as the matter is decided by the Supreme 
Court. 

Reeo_end.tl •• No. 12 (Para No. 2.59) 

According to Bipartite Settlement, as many as 20 posts have been 
included in the Clerical Cadre which carry special allowanee rangml from 
R .. ~ 16/- to Rs. 283/- A part of the special allowance is contributed to the 
Employees Provident Fund and an equal amount is contributed to the Fund 
by the Bank. These posts include those of Stenographer. Head Clerk, Head 
Cashier and Special Assistants. The Committee are surprised to note that 
posts having different nature of duties have been clubbed together in the 
same scale of pay by the mechanism of Special Allowances. But for the 
Special allowance. the posts would have carried different pay scales. The 
Committee feel that this scheme is against the interests of Scheduled Castes 
and Scheduled Tribes in lOS much as they have been denied the chances of 
recruitment and promotion on the basis of the scheme of reservation. The 
Committee regommend that there should either be reservation for Scheduled 
Castes and Scheduled Tribes in all allowances carrying posts in the Union 
Bank of India or the scheme of special allowance should be scrapped, 
particularly in respect of posts carryin. duties of supervisory nature e.g. 
Head Clerks, Head Cashier and Special AssistaDtt. 

Repl, of GonmmeDt 

Recommendation is being examined. 

[Mmistryof Finance-(Department of Etoaomic Aft"airs-Bankin. 
Division) O.M. No. S/IO/84-SCT(B) dated 29th November 1985) 

Recommendadon No. !3 (Para No. 6.l7) 

Under DR[ Sche.mc hanb advance muimum of Rs. 5.000/- as Term 
Loan and.Rs. 1,500/. as working capital. The Committee feel that in. view 
of tho decrease in the value of money this amount is insufiicient for startiq 
a viableprojcct and in most . of the cases is practically converted into a 
canmlD#loD loao. thus. deCeatiq. the p~pGIC behiDd DIll &heme. The 
Cammittec recom.mond that the Umits of lOIn UDder DR! Scheme should 
be suitably iDcr.eaaed to aerve the putpDM. 



50 

Reply of GOYerDment 

A Task FOrce was constituted by the Govt. to review the working of 
the Scheme which has submitted it Report in March 1985. The Report of 
the Committee is at present under examination in consultation with tbe 
various Ministries of the Central Govt., RBI and NABARO. The proposal 
for increasing maximum credit limits under DRI could be considered when 
the Government's views on this report are finalised. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/84·· SCT(B) dated 29th November 1985] 

Recommendation No. 64 (Para No. 5.28) 

Tbe Committee have been informed that a Task Force has been cons­
tituted by the Government to review the working of the DRI Scheme. The 
Report of the Task Force was expected by the end of December. 1983 but 
it has not been received so far. The Committee recommend that the Report 
of the Task Force should be expedited. The Committee hope that Govern­
ment would take early decision on various aspects of DRI Scheme so as to 
make it more purposeful and beneficial to the weaker Sections. 

Reply of Government 

The Task Force has submitted its report in March. 1985. This is 
presently under examination by the Government. 

[Ministry of Finance-(Department of Economic Affairs-aanking 
Division) O.M. No. 5j10/84-SCTCB) dated 29th November. 1985] 

Comments of the Committee 

The Committee would like to be apprised of tbe decision 
taken by Government OD the Report of the Task Force on the 
working of DRI scheme. 

Recommendation No. 77 (Para No. 7.85) 

Loans upto Rs 5.000/- each for construction of houses are granted by 
the Bank to Scheduled Castes and Scheduled Tribes at 4% . rate of interest. 
The Committee do not consider the amount of Rs. 5.000/- as sufficient for 
construction of houses keeping in view the escalation in prices of various 
building material and higher labour charges involved. In Para 7.31 of their 
37th Report (1982-83). the Committee had recommended·that housing loans 
upto Rs. 7500/- with a provision of 2S per cent subsidy should be iiven to 
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Scheduled Castel aDd Scheduled Tribes at 4% rat~ of interest. The 
Committee reiterate that recommendation . 

• e,l,. of GOYerameat 

The matter is under examination. 

[Ministry of Finance-(Departmeat of Economic Affairs-Banking 
Division) O.M. No. 5/IO/14-SCT(B) dated 29th November 1985] 
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APP.ENDIX 

A.nalysis of .Action Taktn by Government on the recommendations 
contained in the 55th Report of the Committee (Snentth Lok S.bhtl) 

<Vide para 4 of Introduction) 

Total number of recommendations 

No. of Recommendations which have beon ae<:epted by 
Government (vide recommendations at SI. Nos. 2 to 5, 
8.9, 10. 13 to 16. 19.24 to 52. 55-56.58 to 63. 65-66, 
&68 to 76 

Percentage to the total 

No. of Recommendations which the Committee do not 
desire to pursue in view of Government's replies (Vide 
recommendations at SI. Nos. I. 17, 18,21,22,57 & 67) 

Percentage to the total 

No. of Recommendations in respcct of which replies 
of Government have not been accepted and which 
require reiteration (Vide recommendations at Sl. Nos. 
11,20,23 & 64) 

Percentage to the total 

No. of Recommendations in respect of which final 
replies of Government have not been received (Vide 
recommendations at SI. Nos. 6, 7, 12. 53. 54 &: 71) 

Percentage to the total 

52 

77 

60 

78% 

7 

9% 

4 

5.2% 

6 

7.8% 
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